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mischief and then give the remedy.
Let the marriage take place after
court.ship; it is not compulsory. Let
them have special marriages. Let
them have divorce and all sorts of
fhings. But, let those poor Hindus
who still believe in Hinduism, who
still believe in the ceremonies which
the Hindu religion prescribes, rightly
according to me and wrongly according
to you, let them continue with their
old tradftions and customsg ond form
of marriage. This sort of legistatiim
will give pain to them, to those who
want to live, let others live and want
to be allowed to let live. We want to
follow our form 5f marriage which
has been prescribed by our great
Rishis. We follow Mahatma Gandhi
today in whatever he has preached.
We follow his teachings. Nobcacdy
dares to say anything against his
teachings. Similarly, there were
rishis of ancient days who had sacri-
ficed their lives and spent their whole
lives in meditatiann and prayer; they
have laid down a particular course of
action and we should not 7o against
that. .

Mr. Chairman: May I interrupt the
hon. Member again; he has gone away
from the substance of the Blll. The
rishis, Hindu religion and all t{hese
matters he is now referring to have
nothing to do with the Bill.

Shri B. K. Chaudhuri: I am speak-
ing of dowry at the time of marrizge
—auvaradakshna— that has been pres-
cribed. although I do not want it.

Mr. Chainnan: What has dowry to
do with the Hindu religion? The Bill
refers to dowry.

Skri R. K. Chaudhuri: When 1 talk
something seriously, the House does
not appreciate it.

Mr. Chalrman; Am I to take that
the hon. Member has flnished his
speech?

Shrli R. K. Chaudhuri: 1 wish only
to impress upon the House fhe
absolute futility of this Bill end the
unworkable character of it. It will
not prevent the evil which the hon.
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mover i3 sincerely trying to prevent,
but it will rather open the flood-gate
of other kinds of social evil, which it
should be the aim of every Member
of the House to stop.
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Mr. Chairman: Yes,

SRI KASHI VISWANATH MANDIR
BILL

Shri Raghunath Singh (Banaras
Distt.-—Central): I bez to move for
leave to introduce a Bill to provide for
the better administration and govern-
ance and for the preservation of the
Sri Kashi Viswanath Mandir kitown
as the Golden Temple of Banaras.

Mr. Chunirman: The question is:

“That leave be granted to in-
troduce a Bili to provide for the-
better administration and govern-
ance and for the preservation of
the Sri Kashi Viswanath Mandir
known as the Golden Temple of
Banaras.”

The motion was adopted.

Shri Raghumath Singh: I intraduce
the Bill

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

Shri Raghunath Singh (Banaras
Distt.-—~Central): I beg to move for
jeave to introduce a BIill further to
amend the Code of Criminal Proce-
dure. 1898.

Mr. Chairman: The . question is:

“That leave be granted 10 in-
troduce a Bill further to amend





